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Joint Committee Report in the matter of 

Original Application No. 160/2023 

REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER OF THE 

HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE MATTER OF OA NO. 

160/2023 (WZ), Sonappa Bhimrao Sontakke vs Maharashtra Pollution Control Board & Ors 

 

1. Background 

 

The applicant Sonappa Bhimrao Sontakke had made a complaint in the Original Application 

No 160 of 2023 (WZ), titled Sonappa Bhimrao Sontakke vs Maharashtra Pollution Control Board 

& Ors.  against Bhima Cooperative Sugar Factory, alleging that the agricultural field of the 

applicant situated at Gut No.180/4, which is located at a distance of 700 feet away from the said 

factory was polluted due to water emanating out of the factory, which has caused damage to the 

crop yield of the applicant. 

Hon’ble National Green Tribunal in its order dtd. 08/04/2024 directed that joint committee 

comprising of MPCB, Taluka Agriculture Officer and Animal Husbandry Department shall visit 

the site during the crushing operations of the industry and submit the joint committee report for 

the same.  A copy of Hon’ble NGT order dtd. 08/04/2024 is enclosed as an Annexure-I and 

relevant para of the order is reproduced as below: 

“Para6- We deem it appropriate to constitute a Joint Committee comprising one member each 

of Taluka Agriculture Officer, Mohol, District Solapur, Deputy Commissioner, District Animal 

Husbandry, Solapur and Maharashtra Pollution Control Board (MPCB), MPCB being the nodal 

agency of the said Committee with a direction that the Committee shall visit the site after informing 

the applicant about the date of visit to the site, to assess the loss caused to the crop/s and animals 

of the applicant and compliance of consent conditions and submit a report within a period of one 

month. We specifically direct that the Joint Committee shall visit the site in question only when the 

crushing season is going on. The report of the Committee shall be submitted before us by the 

MPCB by e-mail at ngt-pune@gov.in preferably in the form of searchable PDF/OCR Support PDF 

and not in the form of Image PDF.”  

2. Joint Committee Constitution: 

In compliance of Hon’ble NGT order dtd 08/04/2024, Regional Officer, MPCB, Pune vide 

letter MPCB/ROP/240416-FTS-0020, dtd. 16/04/2024 has constituted the joint committee 

(Committee constitution order is marked as an Annexure- 2) comprising of following members: 

1. Taluka Agriculture Officer, Mohol, District Solapur 
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2. Deputy Commissioner, District Animal Husbandry, Solapur 

3. Sub Regional Officer, Maharashtra Pollution Control Board (MPCB) 

MPCB vide letter MPCB/SROSOL/250109-FTS-0214/215, dtd. 09/01/2025 has 

communicated the committee formation order to the concerned committee members and asked to 

confirm the availability of the proposed joint visit. A copy of the same is enclosed as Annexure3. 

3. Joint Committee Visit  

The joint committee visited the applicant Shri Sonappa Bhimrao Sontakke’s farmland located 

at Gut No.180/4, Takli Sikandar, Taluka Mohol, Dist Solapur on 22/01/2025 along with the 

applicant. The field visit report of the Joint Committee is enclosed as an Annexure-4. 

During the visit of the committee, crops of Pomegranate, Wheat and Maize were observed on 

land owned by applicant at Gat No. 180/4. The water sample of dug well and soil sample collected 

by the agriculture department at the time of the visit. The detailed report of the Agriculture 

Department is enclosed as Annexure-5. The officials of Animal Husbandry department had 

inspected the livestock of the applicant and detailed report of the department concerned is enclosed 

as an Annexure-6. The officials of MPCB had collected the dug-well water sample and 

subsequently the industry visit carried out with collection of JVS(Joint Vigilance Sample) of ETP 

outlet.  
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4. MPCB’s Remarks: 

4.1: MPCB Consent Status and Production details  

• The Maharashtra Pollution Control Board had granted Consent to Operate to the industry 

in the of “Bhima SSKL, Takli (S), Mohol, Solapur” on 24/02/2022 valid upto 31.07.2022 

for manufacturing of Sugar-18150 MT/M (cane crushing capacity restricted to 5000 TCD), 

Molasses- 6600 MT/M, Pressmud-5770 MT/M, Bagasse-54450 MT/M, Electricity 

(Cogeneration)-25 MW. The consent copy of the MPC Board is marked here as an 

Annexure-7. 

• Subsequently, industry had submitted the CTO renewal application with UAN no MPCB-

CONSENT-0000175526, dtd 05/07/2023, however the application was refused by MPCB 

on 17/03/2024 due to non-submission of reply to SCN for refusal issued by the Board, non-

submission of bank guarantee as per previous consent and penal charges of late application 

and BG submission.  
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• Now, again the industry has applied for renewal of Consent to Operate with UAN no 

MPCB-CONSENT-0000219274, dtd 23/08/2024 and is currently under consideration with 

the Board as industry is required to submit the bank guarantee as per restart direction. 

• As per the production report R.T. 8(C) submitted by industry to various Government 

Authorities  the no. crushing days and production details for the season FY 2022-23, 2023-

24 and 2024-25 are as mentioned below: 

Table 1: Crushing Data of Industry for FY 2022-23, FY 2023-24, FY 2024-25 

Crushing Season Gross Season Days Total Cane Crushed 

(Tonnes) 

Total Sugar Quantity 

(Tonnes) 

2022-2023 109 3,49,651 28,650 

2023-2024 108 2,55,441 17,075 

2024-2025 64 78,749 6415 

 

4.2 MPCB Direction and Actions Taken against Bhim SSKL, Takli (S)  

• As per the non-compliances observed during the crushing seasons and during the 

investigation of the complaint received from Sonappa Sontakke MPC Board has issued the 

various directions to the industry from time to time.  The directions issued by the Board 

are enclosed as an Annexure-8. The summary of MPCB directions and major non 

compliances reported in recent past are summarized below: 

Table 2: Non-Compliances reported of Bhim SSKL, Takli (S) & Actions Taken 

MPCB 

Direction 

Non-Compliances Reported 

Warning 

Notices 

o Anaerobic/ETP tank leakages,  

o Bypassing the effluent stream without treatment, 

o Stagnated effluent accumulated around nearby areas, 

o Failure to provide impermeable/ HDPE paper lined storage lagoons. 

o Some of the ETP units like clarifiers were observed in non-operative 

conditions. 

o Lacunae observed in online monitoring system,  

o Inadequate air pollution control system to standby boilers of capacity 

30,20,20 TPH. 

o Operating without valid consent,  

o Non submission of BG as per consent condition, 
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o Failure in recycling sugar condensate/ provision of condensate 

polishing unit 

o Not complying with effluent discharge standards. 

Proposed 

Directions 

As per the non-compliances reported above, the further proposed 

directions have been issued to the industry vide letter no. 

MPCB/ROP/PD/2302210010, dtd 21/2/2023 and MPCB/ROP/PD 

/23010170002, dtd 17/10/2023. 

Closure 

Directions 

As the industry failed to achieve compliance of proposed directions issued 

by the Board and Consent renewal application submitted by industry got 

refused on 17/03/2024, the Board has issued closure direction vide no 

MPCB/ROP/CD/240120002, dtd 12/04/2024. 

Conditional 

Restart 

MPC Board vide letter no. MPCB/RESTART/2412110002, dtd 

11/12/2024 has issued conditional restart direction to the industry. 

 

4.3 JVS and Environmental Sample Analysis Reports  

• As per the ETP outlet sample analysis results (Table 3), it is observed that industry has 

failed to achieve the consented discharge standard at ETP outlet, indicating that 

performance of ETP needs to be enhanced. 

Table 3: ETP Outlet Results of Bhima SSKL, Takli (S) 

 

• In order to investigate the complaint received from applicant Shri Sonappa Sontakke, the 

dug well water sample at Gat no. 180/4 had been taken on 10/8/2023. The analysis results 

of sample collected on 10/08/2023, indicate that BOD (Biological Oxygen Demand) value 

as 29.0 mg/L and COD value 68 mg/ L, which is probable indication that the applicant’s 

Sr. 
No. 

Parameters 
Consented 

Limits 
22/01/2025 3/1/2025 24/01/2024 4/2/2023 31/1/2023 

1 BOD 100 mg/lit 154 27.2 145 124 109.1 

2 COD 250 mg/lit 456 134.6 384 326.7 283.4 

3 Oil & Grease 10 mg/lit BDL 2 3.4 5.1 3.4 

4 pH 5.5 to 9.0 7.9 7.9 7.4 5.1 5.4 

5 
Suspended 

Solids 
100 mg/lit 94 100 51 112 110 

6 Chlorides 600 mg/lit 396.07 178.34 284.91 364.89 379.88 

7 Sulphate 1000 mg/lit 559 449.2 1230 319.2 308 

8 T.D. Solids 2100 mg/lit 2062 2015 2506 2476 2234 

  Location    ETP outlet ETP outlet ETP outlet ETP outlet ETP outlet 
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dug well ground water quality got impacted due to industrial activities of Bhima SSKL 

during that period.  

Again, the sample of dug well collected at the time of joint committee visit on 

22/1/2025 indicates the BOD improved to 12.4 mg/L. and COD to 36 mg/L. As per the 

report of Agriculture department for the dug well sample collected during the joint visit, 

the water quality categorized as “C3S1- used with care” against the previously it was 

reported as “C4S1- not suitable for irrigation” as per the report dtd. 03/07/2023.  
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4.4 Current Compliance Status 

The current compliance status with respect to the Joint Committee visit is summarized below: 

Non-Compliance Point (s) Current Compliance Status Remarks 

Anaerobic/ETP tank leakages,  

Bypassing the effluent stream 

without treatment, 

 

The industry has attended to the leakages 

of ETP collection tank and during visit no 

seepages/ leakages observed from ETP 

tanks. 

Complied 

Failure to provide impermeable/ 

HDPE paper lined storage lagoons. 

Stagnated effluent accumulated 

around nearby areas. 

The industry has provided HDPE paper 

lining to 15 days storage lagoon. 

The kachcha lagoons are still in existence 

however industry has not discharged any 

treated/ untreated effluent stream into 

kachcha lagoons for the current crushing 

season. The industry proposed to scrap 

the kachcha lagoons. 

Partially 

complied 

Some of the ETP units like clarifiers 

were observed in non-operative 

conditions. 

ETP found in operation during the visit. 

Industry has replaced the secondary 

clarifier unit of ETP and found in 

operation 

Complied 

Lacunae observed in online 

monitoring system 

The industry has installed an online 

monitoring system at ETP outlet and 

provided a circulation pump to circulate 

treated effluent at online monitoring 

probe. 

The online connectivity with MPCB/ 

CPCB needs to be establish. 

Partially 

complied 

Operating without obtaining valid 

Consent to Operate. 

The industry has applied for renewal of 

Consent to Operate with UAN no MPCB-

CONSENT-0000219274, dtd 23/08/2024 

and is currently under consideration with 

the Board as industry is required to 

submit the bank guarantee as per restart 

direction. 

Partially 

complied 

Restart Direction Condition- Non 

submission of BG of Rs 25 Lakhs 

Industry vide letter dtd 11.4.2025 

requested to extend the BG submission 

timelines by 2-3 months due to financial 

crisis faced by the industry 

Not 

Complied 

Restart Direction Condition- Failure 

in recycling sugar condensate/ 

Industry vide letter dtd 11.04.2025 has 

submitted the proposal/ feasibility report 

Partially 

Complied 
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provision of condensate polishing 

unit 

of utilizing the excess condensate of 

sugar unit for cooling tower makeup and 

process itself. 

For current crushing season industry was 

operational with part crushing capacity 

only due unavailability of sugar cane 

supply and excess condensate get 

recycled easily in the process itself. 

Restart Direction Condition- Not 

complying with effluent discharge 

standards. Upgradation of existing 

ETP to achieve consented standard. 

For the current crushing season industry 

has attended ETP collection tank 

leakages, replaced clarifier units of ETP. 

Further, vide letter dtd. 11.04.2025 (Copy 

enclosed as an Annexure-9) industry has 

submitted 3rd part ETP Adequacy report 

with recommendation of upgradation of 

aeration tank with MBBR technology and 

replacing SDB by filter press. 

Partially 

Complied 

The visit report of the industry dtd 22/1/2025 is enclosed as an Annexure-4. 

4.5 Suggestions for Environmental Compensation 

It is evident that the industry- Bhima SSKL failed to obtain valid consent to operate from the 

MPC Board for season FY 2022-23, FY 2023-24 and FY 2024-25, not fully complying with 

consent conditions and directions issued by the Board from time to time.  As the sugar industry 

segment is “seasonal industry” operated based on the availability sugar cane supply it is more 

appropriate to consider the “Gross Season’s Day” for consideration non complied/ violation period 

of the industry. In compliance with the Hon’ble NGT order dtd. 8/4/2024 the current joint 

committee constituted with specific scope – “to assess the loss caused to the crop/s and animals 

of the applicant and compliance of consent conditions” Though consideration of Environmental 

Damage Calculation not explicitly mentioned in the current scope of the committee, it is suggested 

that referring to the Hon’ble NGT order in the matter 593/2017, Paryavaran Suraksha Samiti Vs 

Union of India, the similar approach may be followed for calculation compensation amount, if 

required. As per the said order EC may be calculated by the formula below: 

EC= PI x N x R x S x LF 

Where, EC is environmental compensation in Rupees (₹),  

PI: Pollution Index of Industrial Sector, 
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N: No of the days of violation took place, 

R = A factor in Rupees (₹) for EC, 

S = Factor for scale of operation, 

LF = Location factor 

The formula incorporates the anticipated severity of environmental pollution in terms of 

Pollution Index, duration of violation in terms of number of days, scale of operation in terms of 

micro & small/medium/large industry and location in terms of proximity to the large habitations. 

5. Remarks of Agricultural Department 

The MPCB office has received report from Taluka Agricultural Officer vide letter noजा.क्र/ताकृअ 

/तंत्र/भीमा/ सममती /४२६ /२०२५/ तालुका कृषी अमिकारी, मोहोळ, dtd. 3/3/2025. The report of the same 

is enclosed as an Annexure-5. The relevant parts of the report are as reproduced below: 

 

 

134



Joint Committee Report in the matter of 

Original Application No. 160/2023 
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6. Remarks of Animal Husbandry Department 

The report submitted by District Deputy Commissioner; Animal Husbandry Department is 

enclosed as an Annexure-6. The joint committee along with Assistant Commissioner Animal 

Husbandry TMVP Mohol, Livestock Development Officer Extension, Mohol and the head of the 

concerned institution Shri Khune, Livestock Supervisor visited the applicant’s place. The 

following animals were found at his farm: 
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However, under the Rajyastariy Navinyapurn Yojana of 2022-2023, 10+1 goat unit was 

purchased from the Government Goat and Sheep Farm Mahud Taluka Sangola District Solapur on 

13.01.2024. The said goat group was insured for 03 years by The Oriental Insurance Company. 

Out of this goat Unit, 04 goats have died as per the details given below. 

 

While analyzing the cases registered to the respective vet dispensaries the trend of cases 

didn’t indicate anything adverse and suggestive of adverse effects of pollution related things. To 

summarize, noticeable adverse health effects can’t be ascertained. 
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Item No.3                 (Pune Bench)  

 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 
 

 

[Through Physical Hearing (With Hybrid Option)] 
 

 

ORIGINAL APPLICATION NO.160 OF 2023 (WZ) 
 

Sonappa Bhimrao Sontakke      …. Applicant 

                                  
      Versus 

 
Maharashtra Pollution Control Board   .…Respondent 
 

 

Date of hearing  : 08.04.2024 

 
 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 
 

 
 
 

Applicant      :  ---- 
   
                                  

 

ORDER 

 
 

1. None has appeared from the side of the applicant despite repeated 

calls  and  despite  the  Registry  having informed the applicant through 

e-mail dated 06.04.2024 that the matter is listed today for hearing. 

2. In our order dated 24.08.2023, we had recorded that the applicant 

had made a complaint against Bhima Cooperative Sugar Factory, alleging 

that the agricultural field of the applicant situated at Gut No.180/4, 

which is located at a distance of 700 feet away from the said factory was 

polluted due to water emanating out of the factory, which has caused 

damage to the crop yield of the applicant.  We had called for the report 

from the Member Secretary, Maharashtra Pollution Control Board, which 

has been submitted before us (annexed at pages 73 to 74 of the paper-

book).  In the said report, it is mentioned that Consent to Operate 

(renewal)  dated 24.02.2022 was granted to M/s Bhima SSK Ltd., Takali 

Sikandar, Taluka Mohol, District Solapur for 5000 TCD sugar unit & 25 

MW Cogeneration unit under “RED” category, which was valid upto 

Annexure-1
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31.07.2022 and the said industry had applied for renewal of the Consent 

to Operate on 05.07.2023 and the application is under consideration with 

the Board. The Board officials had visited the industry  on 10.08.2023 

and during the visit, a dug well water sample located on Gat No.180/4, 

Takali Sikandar, Taluka Mohol, District Solapur was collected and report 

is annexed as Annexure-II.  During the visit, the industry was not found 

in operation due to stoppage of crushing season and therefore, the 

efficiency of the pollution control systems could not be verified.  However, 

based on the non-compliances during the visit, an exceedance of JVS 

results before issuing warning notice to the industry through their letter 

dated 11.08.2023, copy of which is annexed as Annexure-III, the JVS 

results revealed that parameters such as pH, BOD, COD, SS, Oil and 

Grease, TDS were found exceeding the permissible limits and the 

Regional Office of Solapur had submitted a proposal to the Regional 

Office, Pune for legal action against the Project Proponent.  With respect 

to truthfulness of the complaint regarding loss of crop and milk 

production capacity of cattle, a request was made to the Taluka 

Agriculture Officer, Mohol, District Solapur and the Deputy 

Commissioner, District Animal Husbandry, Solapur  on 22.09.2023, but 

the replies are still awaited. 

3. On the basis of this report, we prima facie find that substantial 

question related to environment is made out in this case and hence, we 

admit this Original Application and direct the Registry to implead M/s 

Bhima Sahakari Sakhar Karkhana (SSK) Ltd., Takli Sikandar, Taluka 

Mohal, District Solapur, through its Managing Director as respondent 

No.2, Taluka Agriculture Officer, Mohol, District Solapur as respondent 

No.3 and Deputy Commissioner, District Animal Husbandry, Nehru 

Nagar, Solapur as respondent No.4 and issue notice to these 

respondents, returnable within four weeks. 
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4. The applicant is directed to provide copies of the Original 

Application and annexures thereto to the respondents, within a week. 

5. The applicant is also directed to take necessary steps for service 

upon the respondents by both ways and also through available e-mail. 

6. We deem it appropriate to constitute a Joint Committee comprising 

one member each of Taluka Agriculture Officer, Mohol, District Solapur, 

Deputy Commissioner, District Animal Husbandry, Solapur and 

Maharashtra Pollution Control Board (MPCB), MPCB being the nodal 

agency of the said Committee with a direction that the Committee shall 

visit the site after informing the applicant about the date of visit to the 

site, to assess the loss caused to the crop/s and animals of the applicant 

and compliance of consent conditions and submit a report within a 

period of one month.   We specifically direct that the Joint Committee 

shall visit the site in question only when the crushing season is going on.  

The report of the Committee shall be submitted before us by the MPCB by 

e-mail at ngt-pune@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF.    

7. A copy of this order shall be served upon all the members of the 

Joint Committee by the MPCB for compliance as above. 

8. Put up this matter for next consideration on 20.05.2024. 

 

      Dinesh Kumar Singh, JM 
 
 

 

 
 

 

 
 

 

 

 

 
 

 

Dr. Vijay Kulkarni, EM 
 

April 08, 2024 
O.A. No.160/2023 (WZ) 

npj 
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MAHARASHTRA POLLUTION CONTROL BOARD 

REGIONAL OFFICE - PUNE 

MPCB/ROP/240416-FTS-0020  Date: 16/04/2024 

 

Office Order 
 

Sub: Constitution of Joint Committee in compliance of the Order dated 

08/04/2024  passed by  Hon'ble National Green Tribunal (NGT),  Western   

Zone Bench,   Pune in the Original Application  No. 160 of 2023 (WZ) 

Sonappa Bhimrao Sontakke V/s. MPCB. 

Ref: Hon’ble NGT order dated. 08/04/2024 in O. A. No.160 of 2023 (WZ). 

 
 

 Mr. Sonappa Bhimrao Sontakke has filed an Original Application No.160/2023 

regarding a complaint against Bhima Cooperative Sugar Factory, alleging that the 

agricultural field of the applicant situated at Gut No.180/4, which is located at a distance 

of 700 feet away from the said factory was polluted due to water emanating out of the 

factory, which has caused damage to the crop yield of the applicant. In the said matter, 

Hon'ble NGT vide order dated 08/04/2024 constituted a Joint Committee comprising one 

member each of: 

 

Sr. No. Committee Member Details Email Address 

1 Taluka Agriculture Officer, Mohol, District 
Solapur 
 

taomohol69@gmail.com 

2 Deputy Commissioner, District Animal 
Husbandry, Solapur 
 

ddcahsolapur@gmail.com 

3 Sub Regional Officer,  Maharashtra Pollution 
Control Board (MPCB) 
 

srosolapur@mpcb.gov.in 

 

Terms of reference of the committee are as follows:- 
1. The committee shall visit the site and assess the damage the loss caused to the 

Phone No. 020-25811694 

25811701 

ropune@mpcb.gov.in 

www.mpcb.gov.in 

Jog Centre, 3rd Floor, Fax No.   

020- Wakdewadi, e-mail : 

Old-Pune Mumbai Road, 

Pune- 411003 

Annexure-2142
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crop/s and animals of the applicant and compliance of consent conditions.  

2. The Committee shall submit a report within the prescribed timeline before Hon’ble 

NGT. 

 
 
 

 

(Ravindra Andhale)  

Regional Officer, 

M. P. C Board Pune. 

 
Copy submitted for information & necessary action to:- 

1. Taluka Agriculture Officer, Mohol, District Solapur  

2. Deputy Commissioner, District Animal Husbandry, Solapur 

3. Sub Regional Officer, MPCB Solapur. 

Copy submitted for information to:- 

1. Member Secretary, MPCB, Sion, Mumbai 

2. Joint Director (APC), MPCB, Sion, Mumbai 

3. Law Officer, MPCB, Sion, Mumbai 
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महाराष्ट्र शासन - कृषि षिभाग 
तालुका कृषि अषिकारी कार्यालर्य, मोहोळ 

नरखेड रोड मोहोळ, ता-मोहोळ, षिल्हा-सोलापूर 
षपन कोड- ४१३२१३, ई.मेल tao_mohol@yahoo.com 

                                                                                                                                                                                                                                                                                                              
िा.क्र/ताकृअ/तंत्र/भीमा/सषमती/४२६ /२०२५ 

                                                                                                              तालुका कृषि अषिकारी, मोहोळ 
                                                                                                                         षि. ०३/०३/२०२५  
 
प्रषत, 
मा. उप प्रािेषशक अषिकारी  
महाराष्ट्र प्रिूिण षनर्यंत्रण मंडळ  
सोलापूर  
 

                       षििर्य : मा. हषरत लिाि पुणे र्याचं्र्या आिेशास अनुसरून झालेल्र्या प्रके्षत्र भेटीचा अहिाल सािर करणे 
बाबत  
                              
                      उपरोक्त षििर्यास अनुसरून षिनाकं ०२/०२/२०२५ रोिी सोनाप्पा भीमराि सोनटक्के रा. टाकळी षसकंिर 
तालुका मोहोळ षिल्हा सोलापूर र्याचं्र्या प्रके्षत्रािर झालेल्र्या षपकाचं्र्या पाहणीचा अहिाल सहपत्रीत केला आहे तरी आपल्र्या 
माषहती ि पुढील कार्यािाहीस्ति सािर. 
       

 
 

तालुका कृिी अषिकारी 
                                                                                                                            मोहोळ 

 

 

सोबत  

1) अहिाल प्रत  
2) माती ि पाणी परीक्षण अहिाल  
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SR. 
NO. 

FARMER NAME VILLAGE 
SURVEY 

NO. 
CROP NAME  

AREA 
(Ha) 

REMARK 

1 
Sonappa Bhimrav 
Sontakke 

Takali 
Sikandar 

180/4 Pomegranate 0.80 

It was reported that the pomegranate crop 
was planted in 2014. The crop was found in 
poor condition. It was observed that no 
cultivation practices were followed. In the 
crop, weed growth was observed. There was 
no facility found to irrigate the crops (Drip 
Irrigation System). Expert opinion of 
Agronomist from Agricultural university is 
required. 

2 
Sonappa Bhimrav 
Sontakke 

Takali 
Sikandar 

180/4 Wheat 0.20 The crop was found in good condition. 

3 
Sonappa Bhimrav 
Sontakke 

Takali 
Sikandar 

180/4 Maize 0.2 The crop was found in good condition. 
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TO 
Sub Regional Officer 
M.P.C. Board Solapur, 

Subject: Regarding Joint Committee visit in compliance of the Order dated 05/12/2024  
   passed by Hon'ble National Green Tribunal (NGT),  Western   Zone Bench,    
   Pune in the Original Application  No. 160 of 2023 (WZ) Sonappa Bhimrao  
   Sontakke V/s. MPCB 

Reference: 1. Maharashtra Pollution Control Board Sub-Division Solapur Letter No.  
        PCB/SROSOL/250109- FTS-0215 DATE:- 09.01.2025. 
     2. Maharashtra Pollution Control Board Sub-Division Solapur Letter No.  
        MPCB/ROP/240416- FTS-0020 Date: 16/04/2024 

 
 As per the above reference letter No. 02, the committee established under the 
order of the National Green Tribunal vide reference letter No. 01 dated 22.01.2025 
visited the residence of Shri Sonappa Bhimrao Sontakke, resident of Takli Taluka Mohol, 
District Solapur, along with Assistant Commissioner Animal Husbandry TMVP Mohol, 
Livestock Development Officer Extension, Mohol and the head of the concerned 
institution Shri Khune, Livestock Supervisor. The following animals were found at his 
farm. 
 

Sr 

No. 

Animal Type male/ 

Female  

Number Tag No. Production 

status 

Remark 

 

1 Cross breed 

Cow   

Female 01 105733737982 Milking Fit & Fine 

2 Cross breed 

Cow  

Female 01 105733737933 Milking Fit & Fine 

3 Cross breed Female 01 105733737151 Milking Fit & Fine 

 

महाराष्ट्र शासन 
पशुसंवर्धन ववभाग 

जिल्हा पशुसंवर्धन उपआयुक्त, सोलापूर 
नेहरु नगर, वविापूर रोड, सोलापूर-413004 

District Deputy Commissioner of Animal Husbandry, 
Solapur 

Neharu Nagar, Vijapur Road, Solapur-413004 
(0217)2342696         Email.ddcahsolapur@gmail.com 

 

 

िा.क्र. जिपउआ/ता.  /     /2025   सोलापूर दि.       /    / 2025 

Annexure-6156
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Cow  

4 Cross breed 

Cow  

Female 01 105733737162 Milking 

&Pregnant 

Fit & Fine 

5 Cross breed 

Cow  

Female 01 105733737127 Pregnant Fit & Fine 

6 Cross Breed 

Heifer 

Female 01 105733737674 Pregnant Fit & Fine 

7 Cross Breed 

Heifer 

Female 01 105733737971 Heifer Fit & Fine 

8 Cross Breed 

Heifer 

Female 01 105733737925 Heifer Fit & Fine 

9 Cross Breed 

Heifer 

Female 01 105733732826 Calf Fit & Fine 

10 Goat male 4 ----- --- Fit & Fine 

11 Goat Female 11 ------ ---- Fit & Fine. 

One female 

dull &ill 

 
The health services of the animals of the mentioned beneficiary are provided 

through Veterinary Hospital Grade- 2 Takli (Sikandar) Taluka Mohol District Solapur and 
the parent institution Veterinary Hospital Grade - 1 Penur Taluka Mohol. Services have 
been provided to the animals owned by them during the period from 16.03.2024 to 
18.01.2025. (Date-wise details of the services provided are attached) 
The total number of goats owned by him are 7 (female) and 4 males. They are 
completely healthy. 

However, under the Rajyastariy Navinyapurn Yojana of 2022-2023, 10+1 goat unit 
was purchased from the Government Goat and Sheep Farm Mahud Taluka Sangola 
District Solapur on 13.01.2024. The said goat group was insured for 03 years by The 
Oriental Insurance Company. Out of this goat Unit, 04 goats have died as per the 
details given below.  

Sr 

No. 

Animal 

Type 

male/ 

Female  

 Tag Number Date of 

death 

Suspected Cause of Death 

1 Goat Male OIC161900 52932 17/04/2024 Acute Pneumonia 

2 Goat Female OIC161900 52940 09/06/2024 Enteritis 

3 Goat Female OIC161900 52938 18/09/2024 Tympany 

4 Goat Female OIC161900 52935 28/09/2024 Enteritis Pneumonia 
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While analysing the cases registered to the respective vet dispensary the trend of 
cases didn’t indicate anything adverse and suggestive of adverse effect of pollution 
related things.  

To summarise noticeable adverse health effect can’t be ascertained.  
  
Enclosures:  

1. Date vise Service delivery report   
2. Post mortem certificates 
3. Site visit report 

  
 
                                                                                                                                                                       

                                                    
District Deputy Commissioner 

of Animal Husbandry, Solapur 
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and 4th
floor, Opp. Cine Planet Cinema,
Near Sion Circle, Sion (E),
Mumbai-400022

No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000097306 & -0000076131/CR/2202001568 Date: 24/02/2022

To,
BHIMA SSKL
465,Takali (S), Mohol,Solapur.

Your Service is Our Duty

Sub: Renewal of consent for of 5000 TCD sugar unit & 25 MW Co-
generation unit.

Ref: 1. Renewal of consent granted by the Board vide no. format 1.0/
CAC/UAN No. MPCB/Consent-0000054395 &
0000028720/CR-1901000901 dtd. 14.01.2019.

2. Minutes of CAC Meeting dtd. 03.12.2021.

Your application No.MPCB-CONSENT-0000097306 Dated 29.01.2021
For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:
1. The Consent to Renewal is granted upto: 31.07.2022
2. The  capital  investment  of  the  industry  is  Rs.264.8954  Crs.  (As  per  C.A

Certificate submitted by industry).
3. Consent is valid for the manufacture of:

Sr No Product Maximum Quantity UOM
1 Sugar 18150 MT/M
2 Molasses 6600 MT/M
3 Pressmud 5770 MT/M
4 Bagasse 54450 MT/M
5 Electricity (Co-generation) 25 MW

  The cane crushing capacity shall not exceed to 5000 TCD
4. Conditions under Water (P&CP) Act, 1974 for discharge of effluent:

Sr No Description Permitted
in CMD Standards to Disposal

1. Trade effluent 440 As per Schedule -I 40 CMD is recycled and 400
CMD on land for irrigation

Annexure-7178



BHIMA SSKL/CR/UAN No.MPCB-CONSENT-0000097306 (24-02-2022 05:46:48 pm) /QMS.PO6_F02/00 Page 2 of 10

Sr No Description Permitted
in CMD Standards to Disposal

2. Domestic effluent 40 As per Schedule - I On land for gardening
5. Conditions under the Air (P& CP) Act, 1981 for air emissions:

Stack
No.

Description of stack /
source

Number of
Stack Standards to be achieved

1 Boiler (130 TPH) 1 As per Schedule -II
2 Boiler (30 TPH) 1 As per Schedule -II
2 Boiler (2 X 20 TPH) 1 As per Schedule -II

 (As per previous consent of existing unit)
6. Conditions about Non Hazardous Wastes:

Sr No Type of Waste Quantity UoM Treatment Disposal
1 ETP sludge 3.00 MT/M NA Manure
2 Boiler Ash 500 MT/M NA Sale to Brick Manufacturer.

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2008 for
treatment and disposal of hazardous waste:

Sr
No

Type of
Waste

HW
Category.

Quantity &
UoM Treatment Disposal

1 5.1 Used or
spent oil 5.1 20 MT/A Recycle Sale to authorized

recycler
The applicant shall ensure disposal to the Actual user having permissions under Rule 9
of Hazardous and other Waste (M & TM) Rules, 2016.
a. The applicant shall properly collect, transport & regularly dispose of the hazardous
waste to CHWTSDF, in compliance of the Hazardous & Other Wastes (Management &
Transboundry Movement) Rules, 2016 and keep proper manifest thereof.

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary
NOC/permission from any other Government authorities.

10. Industry shall ensure uninterrupted connectivity of OCEMS to Board server directly
through data logger.

11. This consent is issued as per the CAC meeting dated 03.12.2021.
12. PP shall operate pollution control system scientifically to achieve the consented norms
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Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 529791.00 MPCB-DR-2530 29/01/2021 RTGS
2 530490.00 MPCB-DR-8710 08/11/2021 RTGS
3 537862.00 MPCB-DR-9492 29/12/2021 RTGS
4 43326.00 MPCB-DR-10007 22/02/2022 RTGS

 Copy to:

 

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Solapur
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
3. CC/CAC Desk for record & website updation purposes.
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have provided Effluent treatment plant of
designed capacity 700 CMD consisting of Primary, secondary & tertiary
system for trade effluent 440 CMD and treated effluent is used on land
for irrigation. In no case effluent shall discharge into stream directly or
indirectly.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] The Applicant shall operate the effluent treatment plant (ETP) to treat
the trade effluent  so as  to  achieve the following standards prescribed
by the Board or under EP Act, 1986 and Rules made there under from
time to time, whichever is stringent.

  

Sr. No. Parameters Limiting concentration not to exceed in
mg/l, except for pH

(1) pH 5.5-9.0
(2) Oil & Grease 10
(3) BOD (3 days 27oC ) 100
(4) Sulphate 1000
(5) Suspended Solids 100
(6) COD 250
(7) Chloride 600
(8) Total Dissolved Solids 2100

D] The treated effluent 400.00 CMD shall be disposed on land for irrigation
on 14.50 hectares of own land /as per the bilateral agreement with
farmers.  In  no  any  case  treated/untreated  effluent  shall  find  its  way
outside  the  factory  premises  directly  or  indirectly.

E] Industry shall operate Online Continuous Emission Monitoring System
(OCEMS)  and  shall  transmit  Online  Continuous  Emission  Monitoring
System (OCEMS) data to Board’s server directly through the data logger
without any intermediate server.

F] Trade  effluent  of  40.00  CMD  generated  from  Co-gen  shall  be  100%
recycle  in  process.

G] CREP conditions for Sugar Factory

 

i. Operation of ETP shall be started at least one month before starting of cane
crushing to achieve desired MLSS. So as to meet prescribed standards from
day one the operation of mill.

ii. Waste water generation shall be reduced to 100 liters per tone of cane
crushed.

iii. Industry shall achieve zero discharge into in land surface water bodies.
iv. 15 days’ storage capacity tank shall be provided for treated effluent to take

care during no demand for irrigation.
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H] Industry  to  make  necessary  arrangement  to  cover  the  effluent
collection  system  and  to  avoid  the  ingress  of  Bagasse  and  other
material.

I] The unit shall operate ETP even after completion of the crushing season
so that any effluent generated during washing & maintenance activity is
to be discharged after proper treatment.

J] The  unit  shall  optimize  water  use  in  industrial  process  &  maintain
records.

2) A] As per your application, you have provided septic tank and soak pit for
the treatment of 40 CMD sewage.

B] The applicant shall operate sewage treatment system to treat sewage
so as to achieve the following standards/ prescribed under EP Act 1986
and rules made under time to time, whichever is stringent.

 
1 Suspended Solids Not to exceed 100 mg/l
2 BOD 3 days (27°C) Not to exceed 100 mg/l

C] The  treated  sewage  shall  be  100%  reused/recycled  for  gardening
purpose  within  premise.  In  no  any  case,  sewage  shall  find  its  way
outside  Company’s  premises.

3) The industry shall have bilateral agreement with the farmers on whose land the
treated  effluent  is  used  for  irrigation  purposes  and  a  copy  of  the  agreements  with
validity shall be submitted to the Regional/Sub- Regional Office of the Board.

4) The  industry  shall  create  Environmental  Cell  by  appointing  an  Environmental
Engineer,  Chemist  and Agriculture expert  for  looking after  day to day activities
related  to  Environment  and  irrigation  field  where  treated  effluent  is  used  for
irrigation.

5) CONDITIONS FOR MOLASSES STORAGE:
(i) The molasses shall be properly collected and stored in steel tanks which shall be leak

proof. At no stage of handling of molasses, there shall be leakage or spillage.
(ii) The capacity of tanks for storage of molasses shall be such that it will take care of

bumper production of sugar, non-lifting of molasses etc.
(iii) All the area on which molasses are stored and handled should be provided with drain

for diverting the spills to the treatment plant/ molasses tank. Suitable arrangements
for accidental discharges of molasses from the tanks shall be provided to contain the
same within factory premises.

(iv) Destruction  of  molasses  and  its  disposal  shall  not  be  done  without  specific
permission in writing from the authorized officer of the Board. Intimation of intention
to destroy or dispose of the molasses shall be given to the Board at least 15 (fifteen)
days in advance by registered post under intimation to the Sub-Regional officer and
Regional officer of the Board under whose jurisdiction the factory is situated.

(v) The storage tanks shall be kept in good conditions all the year round with adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tonnes
shall be displayed prominently near /on the tank.

(vi) The above conditions shall be in addition to and not in derogation of the provisions
contained  in  the  “Bombay  Molasses  Rules,  1955?  and  “Maharashtra  Molasses
Storage and Supply Regulation, 1965?.

 

182



BHIMA SSKL/CR/UAN No.MPCB-CONSENT-0000097306 (24-02-2022 05:46:48 pm) /QMS.PO6_F02/00 Page 6 of 10

6) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance / CREP guidelines if applicable.

7) The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

8) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

9) The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters, and other provisions
as contained in the said act:

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)

1. Industrial Cooling, spraying in mine pits or boiler
feed 960.00

2. Domestic purpose 50.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 660.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5. Grandening 0
10) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the

conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have provided the Air pollution control (APC)
system  and  erected  following  stack(s)  and  observe  the  following  fuel
pattern-
Stack
No.

Stack
Attached To

APC
System

Height
in Mtrs.

Type of
Fuel

Quantity &
UoM S% SO2

1 Boiler (130
TPH) ESP 85 Bagasse 1080

MT/Day 0.20 4320.00

2 Boiler (30
TPH)

Wet
Scrubber 60 Bagasse 180 MT/Day 0.20 720.00

2 Boiler (20
TPH)

Wet
Scrubber 60 Bagasse 120 MT/Day 0.20 480.00

2 Boiler (20
TPH)

Wet
Scrubber 60 Bagasse 120 MT/Day 0.20 480.00

3 DG Set (1000
KVA)

Acoustic
Enclosure 6 HSD 100 Lit/Day 1.00 2.00

 (As per previous consent of existing unit)
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2) The Applicant shall  provide Specific Air  Pollution control  equipments as per
the conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines.

1 The  Applicant  shall  provide  ESP/  Bag  filter/  Wet  scrubber  to  the  Bagasse  fired  boiler
and Dust Collector to Sugar bagging section as an Air Pollution control equipments OR
as per the conditions of EP Act, 1986 and rule made there under from time to time /
Environmental Clearance / CREP guidelines.

2 The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards:

Total Particulate matter Not to exceed 150 mg/Nm3
3 The Applicant shall obtain necessary prior permission for providing additional control

equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4 The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5 Industry should not use auxiliary fuel more than 15 % (as per amendment in EIA
Notification 2009, power plant upto 15 MW based on Bio-mass and using auxiliary fuel
as coal upto 15% are exempt.) as co-gen capacity is below 15 MW.

3) The  Applicant  shall  obtain  necessary  prior  permission  for  providing
additional  control  equipment  with  necessary  specifications  and  operation
thereof or alteration or replacement/alteration well before its life come to an
end or erection of new pollution control equipment.

4) The Board reserves its  rights to vary all  or  any of  the condition in the
consent, if due to any technological improvement or otherwise such variation
(including the change of any control equipment, other in whole or in part is
necessary).

SCHEDULE-III
Details of Bank Guarantees:

Sr.
No.

Consent(C2E/C
2O/C2R)

Amt of
BG

Imposed
Submission

Period
Purpose

of BG
Compliance

Period
Validity

Date

1 C to R 2500000 15 Days/ Extend

towards
compliance
of consent
conditions
and O & M
of pollution
control
system to
achieve
consented
standards.

31.07.2022 31.01.2023.

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount
of BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA
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SCHEDULE-IV

 General Conditions:
1 The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and

samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

2 The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

3 Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipment, the production process connected to it shall
be stopped.

4 The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

5 The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environmental  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992.

6 The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes
(M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of
every year.

7 An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

8 The  industry  shall  constitute  an  Environmental  cell  with  qualified
staff/personnel/agency to see the day to day compliance of consent condition towards
Environment Protection.

9 The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

10 The applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

11 The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

12 Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality
monthly/quarterly.
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13 The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain  in  the  H&OW(M&TM)  Rules  2016,  which  can  be  recycled/processed/  reused/
recovered and only waste which has to be incinerated shall go to incineration and waste
which  can  be  used  for  land  filling  and  cannot  be  recycled/  reprocessed  etc.  should  go  for
that purpose, in order to reduce load on incineration and landfill site/environment.

14 Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental  Protection  Act,1986  and  industry  specific  standard  under  EP  Rules  1986
which  are  available  on  MPCB  website(www.mpcb.gov.in).

15 Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal  manholes.  No  effluent  shall  find  its  way  other  than  in  designed  and  provided
collection  system.

16 Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

17. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

18 The industry should not cause any nuisance in surrounding area.
19 The industry shall take adequate measures for control of noise levels from its own sources

within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

20 The applicant shall maintain good housekeeping.
21 The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

22 The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipment provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.
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23 The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

24 The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dtd. 16.11.2009 as amended.

This certificate is digitally & electronically signed.
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The Water Consumption & Effluent Generation status for 5,000 TCD Cane Crushing is as 

shown below:- 

Table1.Detailsof Water Consumption in Sugar Factory & Co-gen Unit 
 

No Description Water Consumption (M3/D) 

1 Domestic #45 

2 Industrial  

Process 1925(*1525+Ø400) 

Cooling Makeup *650 

Boiler Makeup 468(*174+#294) 

DM Backwash *68 

Lab& Washing *5 

Ash Quenching *2 

Industrial Total 3118(*2424+#294+Ø400) 

3 Green Belt 80(Ω80) 
 Grand Total 3243(*2424+#339+Ø400+Ω80) 

 Fresh Water Consumption 
(Norm:100L/ Tone of cane 

crushed) 
59 

Note:#-FreshWater,*-ExcessCaneCondensate,Ø-ETPtreatedEffluent,Ω-HarvestedRainwater 

Table2.EffluentGenerationin Sugar Factory &Co-gen Plant 
 

No Description 
Effluent 

(M3/D) 

Disposal 

1 Industrial   

Process 204 Treated in existing ETP having 

primary, secondary & tertiary 

treatment. 
Cooling Makeup 65 

Boiler Makeup 98 

DM Backwash 68 

Lab& Washing 5 

Ash Quenching -- 

Industrial Total 440 

 Effluent(Norm:200L/T of cane 
crushed) 

88 
 

 

As far as, the condensate generation from 5000 TCD crushing, it’s utilization & achievement 

of ZLD status are concerned. Following table may be referred. 

Table3.WaterBalanceSheet:Sugar Factory, Co-gen Plant Planning 
 

No Description Water 

Consumption 

(M3/D) 

1 Daily Sugar cane Crushing 5,000 TCD 

2 WaterContentofCaneCrop@68%by weight 3,400 MT 

3 Actual Cane condensate forreuseistothetuneof51%on Cane Wt. after losses as 

-(1)Moisture in Press mud(70%)(2)  Bagasse  (50%),(3)Sugar(5%),(4) Molasses 

(60%) and (5) Losses in juice heating, concentration in pans etc. 

2,500 CMD 

4 Sugar&CogenETPEffluent@440CMDafterPrimary,Sec.&Tertiary treatments shall 

yield 
400 CMD 

 Total Recycle Availability (4+5) 400 CMD 

200
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Table4.WaterConsumptioninSugarFactory&CogenPlant (M3/Day): 
 

No Sugar Factory Water Effluent Remarks 

A Domestic 
# 

45 36 -- 

B Process 1925(*1525+Ø400) 204 Treated in existing ETP 

Note: 

#- Fresh water taken from 

Bhima River, Ø- Treated 

water from ETP, * - Cane 

condensate from sugar 

factory, Ω-Harvested Rain 

Water. 

 Cooling Makeup *650 65 

 Boiler Makeup 468(*174+#294) 98 

 DM Backwash *68 68 

 Lab& Washing *5 5 

 Ash Quenching *2 -- 

 Industrial Total 
# 

3118(*2424+294 +Ø400) 440 

  100%Rec.  

C Green Belt 
Ω 

80 70 
Lit/MT 

GB:8.89Ha(33%);GB 
Watering:80CMD 

D Total(A+B+C) 3243   
  # Ω 

  (*2424+339 +Ø400+80) 

E Total Cane Condensate 

Use 
2424   

F Total Cane Condensate 2500  76 CMD Excess Cane 

Condensate is being 
Recycled for cleaning of 

G Balance Recycle (F-E) 2500–2424=76  

   Stand by Evaporation Bodies 
   during season thereby 
   reducing the fresh water 
   requirement. 

Our Sugar factory is located in Solapur district of Maharashtra which comes in Semi-Arid 

region as far as the weather criteria is concerned. Usually during operational period of Sugar 

factory especially in February to May period, the ambient temperature varies in the range of 

35to41oC.Due to these extreme climatic Conditions, huge cooling make up water requirement 

is felt for topping up water in the cooling towers which gets loss into atmosphere due to high 

evaporation rates. 

 

Thus, here considerable condensate quantity gets utilized directly due to server need towards 

cooling make up water. 

 

From, the data & information presented above, it could be seen that the entire condensate 

getting generated from the 5000 TCD cane crushing is getting utilized in the various 

operations like cooling makeup and process there by no quantity is being let out in the 

environment for the discharge on land or in the water body. As such, there is no immediate 

requirement of providing CPU for treatment of cane condensate getting generated from the 

existing operations. 

 

Further, there is a plan towards expansion of sugar factory from 5,000 TCD to 8,000 TCD 

along with 200 KLPD Molasses based distillery in the premises of our existing industry. 

Accordingly, an application of expansion is presented on PARIVESH portal on 29.04.2023. 

Thereafter, ToRs were granted by ministry for preparation of EIA reports & conducting 

public hearing. Subsequently, public Hearing was conducted on site of industry on 

28.11.2024. Now, when we are going to expand our cane crushing operation & establish a 

distillery then definitely, there will be excess cane condensate remaining as unutilized 
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ANNEXURE-II 

ManufacturingFlowchartof5,000 
TCD Sugar Factory 
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Condensate for Recycling 
900Cu.M 

Vacuum 
Filter 

Milling Section 

VacuumPan;2240MT 

Crystallizer;640 MT 

Centrifuge 800MT 

Process FlowChart-SugarFactory5,000TCD 
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Water Balance Sheet: Sugar Factory, Co-gen Plant & Distillery Integrated Planning 
1 Daily Sugar cane Crushing 5,000TCD 
2 WaterContentofCaneCrop@68%byweight 3,400MT 
3 ActualCanecondensateforreuseistothetuneof51%onCaneWt.afterlossesas-(1) 

MoistureinPressmud(70%)(2)Bagasse(50%),(3)Sugar(5%),(4)Molasses(60%)and(5)Losses 
In juice heating, concentration in pans etc. 

2,500CMD 

4 Sugar&CogenETPEffluent@440CMDafterPrimary,Sec.&Tertiarytreatmentsshallyield 400CMD 
 Total Recycle Availability(4) 400CMD 
Water Consumption in Sugar Factory & Co-gen Plant (M3/Day): 

No Sugar Factory Water Effluent Remarks 
A Domestic #45 36  

B Process 1925(*1525+Ø400) 204 Treated in existing ETP 

Note: 
#-Fresh water taken from Bhima 
River, Ø-Treated water from ETP,* 
- Cane condensate from sugar 
factory, Ω-Harvested Rain Water. 

Cooling Makeup *650 65 

Boiler Makeup 468(*174+ #294) 98 

DM Backwash *68 68 

Lab & Washing *5 5 

Ash Quenching *2 -- 

Industrial Total 3118(*2424+#294+Ø400) 

100%Rec. 

440 

C Green Belt Ω80 88Lit/MT GB:8.89Ha(33%); GB Watering: 
80CMD(Existing) 

D Total(A+B+C) 3243 

(*2424+#339+Ø400+ Ω80) 

  

E Total Cane Condensate 
Use 

2424   

F Total Cane Condensate 2500  76CMDExcessCaneConden2sate 
Will be Recycled for cleaning of 
Evaporation bodies. 

G Balance Recycle (F-E) 2500– 2424= 76  
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ANNEXURE-III 

ZLD Plan of Integrated Project 
Complex After Expansion 
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Condensate for Recycling 
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Environmental Aspects 

Water Consumption in Sugar Factory (M3/Day)– 
 

 Description Existing After Expansion Remark 
1 Domestic #45 #74 • Fresh Water 

(Process): Existing : 

59 Lit./MT 

• Expansion:0 Lit./MT 

• Norm:100Lit/MT of 

Cane 

Note : 
#-Fresh Water, 
*-Excess Cane 
Condensate, 
Ø-ETP treated Effluent, 
$-STP treated Effluent 

2 Industrial   

a) Process 1925(*1525+Ø400) *2360 
b) Cooling Makeup *650 824(*264+Ø560) 
c) Boiler Makeup 468(*174 +#294) *468 
d) DM Backwash *68 *105 
e) Lab & Washing *5 *8 
f) Ash Quenching *2 *3 

 Industrial Total 3118(*2424+#294+Ø400) 3792(*3232+Ø560) 
3 Gardening Ω80 152($72+*80) 

 Grand Total 3243 
(*2424+#339+Ø400+Ω80) 

4018 
(*3312+Ø560+#74+$72) 

Effluent Generation in Sugar Factory (M3/Day)– 
 

No. Description Existing After Expansion Disposal 
1 Domestic 36 59 Proposed STP 
2 Industrial    

a) Process 204 283 
• Treated in existing ETP having 

Primary, secondary & tertiary 
treatment units and reused. 

• EffluentGeneration:74Lit./MT 
• Norm:200Lit/MT of Cane crushed 

b) Cooling Makeup 65 82 
c) Boiler Makeup 98 115 
d) DM Backwash 68 105 
e) Lab & Washing 5 8 
f) Ash Quenching -- -- 

 Industrial  440 593  
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Total 
212



 

ZLD Plan for Entire Bhima Sahakari Sakhar Karkhana Ltd.Complex (SugarFactory&Distillery) 

1 Daily Sugarcane Crushing 8,000TCD 
2 WaterContentofCaneCrop@68%byweight 5,440MT 

3 ActualCanecondensateforreuseistothetuneof51-52%onCaneWt.afterlossesas-(1)Moisturein 
Pressmud(70%)(2)Bagasse(50%),(3)Sugar(5%),(4)Molasses(60%)&(5)Juiceconcentrationinpans 

4,000CMD 

4 Sugar&CogenETPEffluent@593CMDafterPrimary,Sec.&Tertiarytreatmentsshallyield 560CMD 
5 STPEffluent@59CMDaftertreatmentshallyield 54CMD 

 Total Recycle Availability (4+5) 618CMD 

Water Consumption in Sugar Factory & Co-gen Plant(M3/Day): 

No Sugar Factory Water Effluent Remarks 
A Domestic #74 59 Proposed STP 

B Process *2360 283 Treated in existing ETP 
Notes: 
#-Freshwater, 
*-Excess Cane  Condensate, 
$- STP treated effluent, 
Ω-Harvested  Rain water, 
@-ETP treated effluent 

Cooling Makeup 824(*264+Ø560) 82 

Boiler Makeup *468 115 

DM Backwash *105 105 

Lab  & Washing *8 8 

Ash Quenching *2 0 

Industrial Total 3792(*3232+Ø560)100%Rec. 593 

C Green Belt 152($54+Ω98) 74Lit/MT GB:8.89+8.00(Pro)=152CMD;16.89Ha 
(33%) 

D Total(A+B+C) 4018(#74+*3232+$54+Ω98+Ø560)   

E Total Cane Condensate Use 3232   

F Total Cane Condensate 4,000  768CMDExcessCaneCondensatetobe 
RecycledinDistilleryfor180Days. G Balance Recycle (F-E) 4,000–3,232=768  

❑ ExcessCaneCondensate(UnutilizedinSF):768CMD(Table2;RowG)X180Days(CrushingSeason)=1,38,240M3 
Cane Condensate Use in Distillery (Crushing Season):768CMDX180Days=1,38,240M3 

❑ STPEffluent:54CMD(Table1;Row5)X330Days=17,820M3 
UseforGBWateringDuringNon-monsoonMonths:6Months Crushing Season(Nov to April)+2Months O5ff- Season (May & 

October) ;152 CMD X 240 Days (8 Months) = 36,480 M3- 17,820 M3= 18,660 M3 
Balance Qty for GB Watering:18,660M3. This is to be met from Harvested Rain Water stored on site in Tank of 
20,000M3. 
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ANNEXURE-IV 

ETP Adequacy Report 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

1 

214



 

 

 

 

 

 

 

 

A REPORT ON DESIGN SUFFICIENCY WITH ADEQUACY 

EVALUATIONINRESPECTOFETP(EFFLUENTTREATMENT 

PLANT) FOR 5000 TCD SUGAR FACTORY & 25 MW 

COGENERATION PLANT 

 

 
BHIMASAHAKARISAKHARKARKHANA LTD. 

AT/POST:TAKALI-SIKANDAR,TAL.:MOHOL, DIST.: 

SOLAPUR, MAHARASHTRA STATE 

 
PREPAREDBY 

 

 
 
 

 
 

 

TM 

 

 
EQUINOXENVIRONMENTS(I)PVT.LTD., 

ENVIRONMENTAL;CIVIL&CHEMICALENGINEERS,CONSULTANTS&ANALYSTS,KOLHAPUR(MS) 

E-mail:projects@equinoxenvi.com,eia@equinoxenvi.com 

ANISO9001:2015&QCI-NABETACCREDITEDORGANIZATION 

 
 

 
MARCH-2025 

215

mailto:projects@equinoxenvi.com
mailto:eia@equinoxenvi.com


 

 
 
 
 
 
 
 
 

 
CERTIFICATE 

 
This is to state that the Report entitled - Design Sufficiency with Adequacy Evaluation in 

respect of ETP (Effluent Treatment Plant) for 5000 TCD Sugar Factory & 25 MW 

Cogeneration Plant of Bhima S. S. K. Ltd., Takli Sikandar, Tal.: Mohol, Dist.: Solapur has 

been prepared by Dr. Sandip Mangalekar who is an Inhouse QCI-NABET Accredited (Cat. 

A) Functional Area Expert in Equinox Environments India Pvt. Ltd., Kolhapur (MS). The 

Report has been prepared after visiting the Industry Site on 15.01.2025andsubsequent to 

taking information, data and records from the Industry w.r.t. ETP, environmental 

management plan (EMP) including the water pollution control aspect. The Design Sufficiency & 

Adequacy of ETP has been arrived after considering sizing of the existing units and pollution 

parameters of the effluents. At the end of the Report, some Recommendations have been 

provided to further improve efficiency of the ETP and working practices thereat. 

 

DR.Sandip Mangalekar 
Ph.D.,M.Sc.(Env.Sc.),B.Sc.(Chem.) 

SET,NET(Env.Sc.),ResearchFellow QCI 
Accredited EIA FAE; Cat. A 
ISO14001LeadAuditor 

ProjectCo-ordinator 
Equinox Environments India Pvt.Ltd. 
QCI-NABETACO& ISO9001 :2015AccreditedCompany 

216



 

INDEX 

 

Sr. No. Section No. Description PageNo. 

1 1 Introduction 1 

2 1.1 The Project & Proponents 1 

3 1.2 The Place 1 

4 1.3 Importance to the Country & Region 2 

5 2 Water Pollution & its Control 3 

6 2.1 Fresh Water Adequacy 3 

7 2.1.1 Domestic Use 3 

8 2.1.2 Industrial Use 3 

9 2.1.3 Domestic Efluent 3 

10 2.1.4 Industrial Efluent 4 

11 3 ETP & Significance of the Units 4 

12 3.1 Equalization Tank 5 

13 3.2 Neutralization Tank 5 

14 3.3 Primary Tube Settler 5 

15 3.4 Anaerobic Filter 5 

16 3.5 Secondary Clarifier 5 

17 3.6 Intermediate Tank 5 

18 3.7 Multi Media Filter & Activated Carbon Filter 5 

19 4 Existing ETP at BSSKL 6 

20 5 Adequacy of the ETP 6 

21 5.1 Bar Screen 6 

22 5.2 Oil & Grease Tank 7 

23 5.3 Equalization Tank 7 

24 5.4 Neutralization Tank 7 

25 5.5 Primary Tube Settler 7 

26 5.6 Aeration Tank 8 

27 5.7 Secondary Clarifier 9 

28 5.8 Multi Media Filter (MMF) 10 

29 5.9 Activated Carbon Filter (ACF) 10 

30 5.10 Treated Water Tank 10 

31 5.11 Electro-Mechanical Equipment 10 

32 6 Photographs of the ETP Units 11-12 

33 7 Recommendations 13 

34 8 Conclusion 13 

217



Page1of13  

A Report on Design Sufficiency with Adequacy Evaluation in respect of 

ETP(Effluent Treatment Plant)for5000TCDSugarFactory&25MW 

Cogeneration Plant of Bhima S. S. K. Ltd., Takli Sikandar, 

Tal.:Mohol,Dist.:Solapur 

1. INTRODUCTION 

A Report on Design Sufficiency with Adequacy evaluation in respect of an ETP (Effluent 

Treatment Plant) for 5000TCD Sugar Factory & 25MW Cogeneration Plant of BhimaS.S. 

K. Ltd. (BSSKL), Takli Sikandar, Tal.: Mohol, Dist.: Solapur has been prepared. The same is 

essential in light of a requirement stipulated by MPCB. The Report preparation comprises of 

study and evaluation of ETP design, its performance and compatibility of the treatment 

towards meeting the stipulated standards. The report will throw light on aspects of effluent 

treatment methodology and technology incorporated in the presently provided ETP on 

industry site. Further, suggestions for improvement of the treatment efficiencies under the 

ETP will also be presented which may also take into consideration the operation 

&maintenance practices being adopted. The main objectives of the Report are - 

• To describe the presently provided system under ETP along with various treatment units 

therein 

• To identify working efficiencies in respect of all the units in ETP 

• To suggest environmental management plan for improving performance of the overall 

ETP infrastructure including commenting on the O & M protocol. 

 

 The Project & Proponents 

Project site of BSSKL is located at Takali-Sikandar in Mohal taluka of Solapur district in 

Maharashtra. The existing Sugar Factory set up established on site is for 5,000 TCD cane 

crushing and 25 MW power generation. The Sugar Factory is registered with Govt. of 

Maharashtra vide certificate No.SUR/PRG/(A)-5dated09.08.1974.The first crushing season of 

sugar factory was taken in the year 1980-81. 

Table1.Promoters of BSSKL 
 

No. Name Designation 

1 Shri. Vishwaraj D.Mahadik Chairman 

2 Shri. G. A. R. Sreenivas General Manager 

 The Place 

 

The existing industrial set up of Sugar Factory & Co-generation Plant is erected on a land 

bearingGatNos.203/2,204,205,206/1,207/1,209,211/1,211/2,212,213,214,215,216, 

465, A/P: Takali- Sikandar, Tal.: Mohol, Dist.: Solapur, Maharashtra. Total plot area is 50.64 

Ha. The industry has procured all requite permissions from the Govt. for its operation which 

comprise of Environmental Clearance, MPCB Consent, Takali-SikandarGrampanchayatNOC 
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etc. While establishing the integrated project complex, following aspects were taken into 

consideration – 

1. Adequate land for Sugar Factory & Co-gen Plant. 

2. Proximity to the raw material availability. 

3. Availability as well as ease towards supply of utilities such as raw material, water, steam 

and electricity for conducting various operations and processes. 

4. Convenientlocationat38KmfromSolapurCity.ThenearesttownisMohol;16Kmaway from 

the project site which is very well connected by roads and rail. 

5. No rehabilitation and resettlement required to be done. 

 

 Importance To Country &Region 

Sugar Industry in India is well maintained and is growing at a steady pace, boasting of a 

consumer base of over billions of people. The bulk of rural population in India depends on 

this industry. One of the agro-based enterprises in India, sugar manufacturing is the second 

largest agricultural industry, after the textile sector. 

SugarmanufacturinginMaharashtraisoneofthemostnotablesectorsinthecountry.Thepace of 

growth of this industry has been massive over the past two decades. Most of the sugar units 

have by-product utilization plants, based on bagasse and molasses. Bagasse based power 

generation projects, installed in the premises of sugar factory, not only ful fil captive need of 

the industry but also make available surplus electricity which could be exported in the grid 

thereby providing value addition. 

 

Figure1.ExistingIndustrialSetUp 
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2. WATERPOLLUTIUON&ITSCONTROL 

Theassignmentonstudyw.r.t.wateraspectintheIndustrywasdonebyDr.SandipMangalekar 

whoisanin-houseQCI-NABETaccredited(Cat.A)FunctionalAreaExpert(FAE)forWPin 

Equinox Environments India Pvt. Ltd. Requirement for fresh water is met from Bhima River, 

forwhichliftingpermissionisprocuredfromIrrigationDept.;Govt.ofMaharashtra.Theriver water 

is given a treatment in water treatment plant provided on site. Details of water consumption 

have been presented in following tables. 

Table2.WaterConsumptioninSugarFactory&Co-generationPlant 
 

No Description Water Consumption (M3/Day) 

1 Domestic #45 

2 Industrial  

Process 1925(*1525+ Ø400) 

Cooling Makeup *650 

Boiler Makeup 468(*174+ #294) 

DM Backwash *68 

Lab& Washing *5 

Ash Quenching *2 

Industrial Total 3118(*2424+#294+Ø400) 

3 Green Belt Ω80 

 Grand Total 3243(*2424+#339 +Ø400+Ω80) 

 Fresh Water Consumption 
(Norm:100L/T of Cane Crushed) 

59Lit./MT 

Note:#-Fresh Water,*-Excess Cane Condensate ,Ø –ETP Treated Effluent, Ω- Harvsted Rain Water 

 

 Fresh Water Adequacy 

 Domestic Use 

Total fresh water requirement for 180Days (During Crushing Season) for Sugar Factory & Co- 

gen Plant is – 

45 CMD X180 Days=8,100 M3/Season 

 

Industrial Use 

Total fresh water requirement for 180Days (During Crushing Season) for Sugar Factory & Co- 

gen Plant is – 

294CMDX180 Days=52,920 M3/Season 

 

Hence, total fresh water requirement is– 

8,100M3/Season +52,920 M3/Season =61,020 M3/Year 

The permission granted to BSSKL by Irrigation Department; Govt. of Maharashtra for lifting 

fresh water from the Bhima River is to the tune of 0.1Million Cu.M.per Year(i.e.530M3/D.). 

 

Domestic Effluent 

DomesticeffluentfromexistingactivitiesofBSSKLSugarFactoryandCo-genPlantis36M3/ 

Day.SameistreatedpresentlyinSepticTanksfollowedbySoakPits.Soonstate-of-artSewage 
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Treatment Plant (STP) of 75 CMD capacity will be provided and the treated effluent shall be 

reused for green belt. 

 

Industrial Effluent 

Details of the effluents generated in various operations& processes from existing activities in 

Sugar Factory & Co-gen Plant are presented in following table. 

 

Table4.EffluentGenerationinSugarFactory &Co-gen Plant 

 

No Description 
Effluent 
(M3/Day) 

Disposal 

1 Industrial 
  

 Process 204 Treated in existing ETP 

having primary, secondary 

& tertiary treatment. 
Cooling Makeup 65 

Boiler Makeup 98 

DM Backwash 68 

Lab& Washing 5 

Ash Quenching -- 

Industrial Total 440 

 Effluent 
(Norm:200L/ T of Cane Crushed) 

88Lit/MT 
 

 

Total trade effluent generated from existing sugar factory and co-generation activities is 440 

M3/Day. The same is treated in existing Effluent Treatment Plant (ETP) having capacity 700 

M3/Day provided in own factory premises; comprising of primary, secondary & tertiary 

treatment units. Treated effluent is supplied for cooling make up and watering of plantation 

under the green belt in own factory premises. 

 

3. ETP&SIGNIFICANCEOFTHE UNITS 

 

An Effluent Treatment Plant (ETP) in a Sugar industry is a crucial facility designed to treat 

the wastewater generated during various processes in a sugar mill. The sugar industry 

generates significant amount of wastewater containing organic matter, suspended solids & 

other pollutants. A well designed ETP is essential to manage & treat this wastewater before it 

is discharged into the environment or reused within the facility. 

The units in ETP of BSSKL are as follows - 

 

 Equalization Tank 

An equalization tank is a key component within an ETP system used to treat wastewater 

generated by industrial processes before discharge or reuse. The primary purpose of an 

equalization tank is to collect, store waste water with fluctuating flow rates and pollutant 

loads as well as release it at a controlled, steady flow rate to the down-stream treatment 

processes. 
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 Neutralization Tank 

Neutralization tank is a container or vessel used in wastewater treatment process to adjust pH 

of acidic or alkaline effluents to a neutral or acceptable level. The pH adjustment is achieved 

by adding appropriate chemicals called neutralizing agents or pH adjusters to the water in 

order to neutralize its acidity or alkalinity. 

 

 Primary Tube Settler (PTS) 

A primary tube settler (PTS) also known as primary clarifier or sedimentation tank is a key 

componentinwastewatertreatmentplants.Itisusedtoremovesettleableandsuspendedsolids and 

certain organic matter from wastewater before further treatment takes place. The  primary 

tube settler works on the principle of gravity settling allowing heavier particles to settle down 

to the bottom of the tank while clarified water flows out from the top. 

 

 Anaerobic filter 

An anaerobic filter is a type of treatment system used to treat wastewater through anaerobic 

processes, which means it operates without the presence of oxygen. It is typically used in 

treating high-strength organic wastewater and helps to reduce biochemical oxygen demand 

(BOD) and chemical oxygen demand (COD) of the effluents. 

 

 Aeration Tank 

An aeration tank is a core component of biological wastewater treatment systems specifically 

in the activated sludge processes. It provides an environment where aerobic microorganisms 

(bacteria & other microorganisms that require oxygen) can break down organic pollutants 

presentinthewastewater.Theaerationprocessintroducesoxygenintothetanktosupportthe growth 

and activity of this micro organisms. 

 

 Secondary Clarifier 

A secondary clarifier is also known as a secondary settling tank or sedimentation basin. It 

follows the aeration tank in the activated sludge or other similar biological treatment systems. 

Theprimarypurposeofasecondaryclarifieristoseparatethetreatedwastewater,called mixed 

liquor, from the biomass (activated sludge) that was used to degrade organic matter in the 

aeration tank. 

 

 Intermediate Tank 

An intermediate tank is used to receive, store &provide uniform distribution of waste water to 

filtration units or processes. 

 

 Multi-Media Filter(MMF)&Activated Carbon Filter (ACF) 

MMF use multiple layers of different filter media to achieve more effective and efficient 

filtration.TheseFiltersaredesignedtoremoveturbidityandsuspendedparticlespresentinthe feed 

water with minimum pressure drop. 
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ACF is a filtration system that uses activated carbon as the filtration media. Activated carbon 

is a highly porous material with a large surface area, making it effective at adsorbing (not 

absorbing) various impurities from water / wastewater such as organic compounds, chlorine, 

tastes, odors & some dissolve chemicals. In an ACF, water flows through a bed of activated 

carbongranulesorblocks.Asthewaterpassesthroughtheactivatedcarbon,impurities adhere to the 

carbon’s surface through adsorption. ACF are commonly used in the wastewater treatment 

processes. 

 

4. EXISTINGETPATBSSKL 

 

Figure2.ETPFlowChartwithTreatmentUnits(Cap.-700CMD) 

 

 

 

5. ADEQUACYOFTHE ETP 

InletFlow-440CMD 

 

 Bar Screen(1.5X1.0X 1.8 M) 

Daily flow =440M3/Day 

Average Hourly Flow=440 M3/Day÷ 24 Hrs. 

=18.34 M3/Hr. 

PeakHourlyFlow=3 X 18.34 M3/Hr. 

=55.02 M3/Hr. =0.0153 M3/sec. 

Design optimal velocity required is 0.3 M/sec 

(Ref.:Waste water Engineering Treatment and Reuse,Metcalf&Eddy,Inc.) Cross 

sectional area of screening = 0.0153 M3/sec. ÷ 0.3 M/sec 

=0.051 M2 

223



Page7of13  

Required Cross sectional area of bar screen including grodson screen=0.051 X 2 

=0.102 M2 

Bar screen having area of 1.5 M2is provided on site which is sufficient. 

 

 Oil& Grease Tank (7.0X 1.5 X1.8 M) 

Volume of O&G Tank=15.75 M3 

Hydraulic Retention Time (HRT)=15.75 M3÷ 18.34M3/Hr. 

=0.86 Hr.=52min 

Required HRT for O&G Tank is30min (Ref.: Waste water Engineering Treatment and 

Reuse, Metcalf & Eddy, Inc.) 

Provided O &G Tank is Sufficient. 

 

 Equalization Tank(11.0X 8.0X3.0 M) 

T =𝑉
Where, Vis Volume & Q is Discharge (Flow Rate) 
𝑄 

T =220M3÷440M3/Day 
T =12Hours. 

The HRT of12Hrs.is adequate to equalize the effluent qualitatively & 
quantitatively for its supply to subsequent units in the ETP. 

 
 Neutralization Tank(5.0X 5.0X2.3 M) 

Volume of tank =45 M3 

Retention time of tank =50 M3÷18.34 M3/Hr. 

=2.4 Hrs. 

RequiredretentiontimeforNeutralizationtankis10min to1.5Hr (Ref.: Waste water Engineering 

Treatment and Reuse, Metcalf & Eddy, Inc.) 

Provided Neutralization Tank is Sufficient. 

 

 Primary Tube Settler(5.0X3.5X4.3 M) 

Effluent Flow =440 M3/Day, i.e.18.34M3/ Hr. 

Range of Surface Overflow Rate (S.O.R)forPrimaryTubeSettleris30 -50M3/M2/Day. 

(Ref.: Wastewater Engineering Treatment and Reuse, Metcalf & Eddy, Inc.) 

ConsideringS.O.Rof30M3/M2/Day 

Area of Tank = 440/30 

= 14.7 M2 

Taking Tank SW Depth‘d’ =3 M 

Volume of Tank = Axd, Where A= SurfaceArea of Tank and d=depth 

=14.7 M2X 3.0 M 

Volume =44.1 M3 

Retention Time =44.1 M3÷ 18.34 M3/Hr. 

=2.4 Hrs. 

Retention Time for Primary Tube Settler should not be greater than 2.5Hrs.(Ref.: Wastewater 

Engineering Treatment and Reuse, Metcalf & Eddy, Inc.) 

Hence the sizing of unit for treating effluent flow of 440 CMD is sufficient. 
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Now, estimating BOD& TSS Removal Efficiencies(Ref.: Waste water Engineering Treatment 

and Reuse, Metcalf &Eddy, Inc.) 
𝑡 

R= 
𝑎+𝑏𝑡 

Where,R=Expectedremovalefficiencyt=DetentionTime,a&b=EmpiricalConstants For BOD 

(a - 0.018, b - 0.020) 
2.4 

R= 
[0.018+(0.020𝑋2.4)] 

BOD Removal =36.36 % 
 

TSS 

Removal 

= 𝑡 
 

𝑎+ 𝑏𝑡 

Where,t=DetentionTime,‘a(0.0075)’and‘b(0.014)’areEmpiricalConstants. 

TSS Removal= 2.4 

[0.0075 +(0.014)(2.4)] 
 

= 58.4 % 
The BOD&TSS Removal rates are appropriate as per the stipulations in Wastewater 

Engineering Treatment and Reuse, Metcalf & Eddy, Inc. 

 

 Aeration Tank (15.5X10.5 X4.0 M) 

 

Effluent Flow = 440M3/Day 

BOD of influent is 2,500 mg/ lit 

Taking36%reductionin the BOD through Primary Treatment, 

∴ BODatinletofAnaerobicFilterTankwillbe:2,500 –(36%of2,500)=1,600mg/lit Taking 60 

% reduction in the BOD through Anaerobic Filter, 

∴BOD at inlet of Aeration Tank will be:1,600– (60%of 1,600) =640 mg/lit 

 

AsperstandardsF/Mof0.3to0.4istaken.(Ref.:WastewaterEngineeringTreatmentand Reuse, 

Metcalf & Eddy, Inc.). Hence, taking F/M ratio as 0.4, 

Total BOD of  Effluent =440 M3/DayX640 mg/lit 

=440 M3/DayX640 X 103mg/M3 

=281600 X 103mg/Day 

=281.6 kg/Day 

 

MLSS Concentration in Tank with F/Mas0.4 

MLSS Concentration in =281.6Kg/0.4 

Tank with F/M as 0.4 

=704Kgor 704 X 106mg 

 

As per standards, MLSS in Aeration Tank is maintained as 1,000 to 4,000 mg/lit. (Ref.: 

Wastewater Engineering Treatment and Reuse, Metcalf & Eddy, Inc.). Keeping MLSS 

concentration as 3,000 mg/lit in present case, Volume of Aeration Tank required would be – 
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V =704 X 106mg÷ 3,000 mg/lit 

=235 X 103lit 

V =235 M3 

Here ,the Aeration Tank with dimensionsof15.5X10.5X4MandVolume of 570M3is sufficient to 

treat the effluent flow rate of 440 CMD. 

 Secondary Clarifier (7.0MDia. X3.3 M SWD) 

Effluent Flow =440M3/Day 

Increasetheflowby25%forreturn sludge accumulation, 

Total Flow = 440 M3/Day+ 25% of 440M3/Day 

= 550M3/Day, i.e. 22.9M3/Hr. 

 

RangeofSurfaceOverflowRate(S.O.R.)forSecondaryClarifier15to35M3/M2/Day. (Ref.: 

Wastewater Engineering Treatment and Reuse, Metcalf & Eddy, Inc.) Considering 

S.O.R. of 25 M3/M2/Day 

Area of Tank = 550/25=22M2 

Diameter of Tank Required ‘D’ = 5.3 M 

Here, required diameter is 5.3 M whereas the provided diameter for Tank on site is 7.0 mtr 

Hence the tank sizing from view point of SOR is OK. Hence, the provided  tank is sufficient. 

 

Taking Tank SWDepth‘d’=2.5 M, 

Volume of the Tank; V =AXd, WhereA=Surface Area of Tank &d=Depth V = 

22 M2 X 2.5 M = 55 M3 

Hence, Retention Time=55 M3÷ 22.9 M3/Hr.=2.4 Hr. 

 

Range of Retention Time for Secondary Clarifier should not be greater than2.5 Hrs. 

(Ref.: Waste water Engineering Treatment and Reuse, Metcalf&Eddy,Inc.) 

Now, estimating BOD & TSS Removal Efficiencies, 

R = 𝑡 

𝑎+ 𝑏𝑡 

Where, Expected removal efficiency, t=Detention Time, ‘a(0.018)’and‘b(0.020)’are Empirical 
Constants. 

R = 2.4 

(0.018+ (0.020𝑋2.4)) 

Hence, BOD Removal = 36.36% 

TSS Removal =  𝑡 
 

𝑎+ 𝑏𝑡 

Where,t=DetentionTime,‘a(0.0075)’and‘b(0.014)’areEmpiricalConstants. 
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= 2.4 

0.0075+(0.014)(2.4) 

TSS Removal = 58.4% 

The BOD & TSS Removal rates are appropriate as per the stipulations in the Waste water 

Engineering Treatment and Reuse, Metcalf & Eddy, Inc. 

 Multi Media Filter (2.0 MDiaX 2.4MHt.) 

Average Hourly Flow=440M3/Day÷24Hrs.=18.34M3/Hr. Considering 

loading rate for filtration is 12 M3/ M2/Hr. 

(Ref.: Wastewater Engineering Treatment and Reuse, Metcalf & Eddy, Inc.) 

Filtrationvesselcrosssectionalarearequired=18.34M3/Hr.÷12M3/M2/Hr. 

=1.53 M2 

Filtration vessel diameter required=1.4M 

Media depth required is 1 to 1.5 M 

(Ref.: Waste water Engineering Treatment and Reuse, Metcalf & Eddy, Inc.) 

Height of vessel required = 1.8 M 

MMF with 2M diameter&2.4Mheightisprovidedonsitewhichisadequatetotreatflowof 440 

M3/Hr. 

 Activated Carbon Filter (2.0MDiaX2.4 MHt.) 

Average Hourly Flow=440 M3/Day÷ 24 Hrs. 

=18.34 M3/Hr. 

Considering load in grate for filtration is 12M3/ M2/Hr. 

(Ref.: Wastewater Engineering Treatment and Reuse, Metcalf & Eddy, Inc.) 

Filtrationvesselcrosssectionalarearequired=18.34M3/Hr.÷12M3/M2/Hr. 

=1.53 M2 

Filtration vessel diameter required=1.4M 

Media depth required is 1 to 1.5 M 

(Ref.: Waste water Engineering Treatment and Reuse, Metcalf & Eddy, Inc.) 

Height of vessel required = 1.8 M 

ACFof2MDia.&2.4MHt.isprovidedonsite,whichisadequatetotreatflowof440M3/Hr. 

 Treated Water Tank (10.0X5.0 X3.0 M) 

Treated water tank volume = 135 M3 

Holdup time=135M3÷18.34M3/Hr. 

=8 Hrs. 

The treated water tank is provided for certain time i.e. 8Hrs;whichis sufficient. 

 Electro-Mechanical Equipment 

In the ETP set up, providing necessary electro-mechanical equipment, as per design 

requirements, is absolutely essential to achieve the desired effluent treatment. Accordingly, in 

the existing Industry ETP, equipment installed are–Pumps at various location, Piping 

Network, Bar Screen, Oil Skimmers, Tube type Diffusers in the Aeration Tank, Root Blowers, 

Inclined Plates System in TS, Clarifier Mechanism, and MMF & ACF Units. 
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6. PHOTOGRAPHSOFETPUNITS 

a) ScreenChamber 

 

b) Equalization Tank 
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c) Aeration  Tank 
 

d) MMF & ACF Units 
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7. RECOMMENDATIONS 

 Upgradation of Aeration Tank with Moving Bed Bio film Reactor (MBBR) 

To enhance the efficiency of the aeration process, it is recommended to upgrade the existing 

aeration tank with MBBR technology. The MBBR system provides several advantages as - 

• Improved Treatment Efficiency: MBBR system offers better treatment performance, 

especially for high-strength wastewater, due to the higher surface area available for 

microbial growth on the media. 

• SmallerFootprint:MBBRrequireslessspacecomparedtotraditionalaerationtanks,making it 

more suitable for plants with limited area. 

• Flexibility: MBBR is adaptable to varying flow rates and can be easily integrated into 

existing treatment processes. 

• Energy Efficiency: MBBR generally operates with lower energy consumption compared to 

traditional aeration systems, contributing to cost savings. 

 

By implementing MBBR technology, the plant can expect enhanced biological treatment 

capabilities, reduced sludge production, and improved overall effluent quality. 

 

 Replacement of Sludge Drying Beds (SDB) with Filter Press(FP) 

It is recommended to replace the existing SDBs with a Filter Press (FP) for more efficient and 

effective sludge dewatering. The Filter Press offers the following benefits – 

• Higher Dewatering Efficiency: The filter press provides a higher level of water removal 

from the sludge, producing a drier and more compact sludge cake compared to SDB, 

which helps in reducing volume and disposal costs. 

• Space Efficiency: Unlike SDB, which requires significant space for drying, a filter press 

occupies much less area and can be integrated into smaller or more confined spaces. 

• Faster Process: The filtration process is faster and more controlled than natural drying, 

resulting in reduced turnaround times for sludge dewatering. 

• Improved Hygiene and Reduced Odour: Filter presses minimize the risks of odour and 

vectors associated with open drying beds, ensuring a more hygienic and odour-free 

operation. 

• Automation and Control: Modern filter presses are automated and require less manual 

intervention, reducing labour costs and improving operational efficiency. 

 

Thus, replacing the SDBs with a filter press will not only improve the sludge management 

process but also enhance the overall operation of the plant by reducing the space and time 

required for sludge drying. 

 

8. CONCLUSION 

From the above calculations, it has been seen that the ETP design is adequate for treating 

effluentflowrateof440CMDtomeettherequiredstandardsfordischarge.Thetreatmentunits were 

found to be functioning properly. Thus, the system is able to handle the volume and 

composition of the incoming wastewater while giving required results of the treatment. 
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APPENDIX-I 
TREATED EFFLUENT 

MONITORINGREPORTS 
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